
Thursday, January 28, 1858

LE61SLA TIV£ COUNCIL 

OF 

INDIA 

VOL. 4 

JAN. - DEC. 

1858 

P.L. 



:5 
P R 0 C E ED I N 0..L 

Olf TOK 

L RGISLA'rl;vE;· COUNCIL 0}1 IN DIA. 

January "tO December' "185a, 

&. ~HllU.~lf;' ~LCV'l'l'A PIUlfT!!fO Cl'O, l'UllL18ll'JYU ooilrA.lfT (f.llllT•I>), 
1_; • 1f•l. 1, w~os'11 r.A~ OIJIBITQU.AH. 



51 Governor General'• LBGIBLA.'UVB COUNCIL. .A.b1enct:1 Bill. 52 

I111PRESBMENT OF LABORERS, &c. 

Mn. PEACOCK moved that General 
J,ow be requested to take the Bill " to 
authol'ize the imp1·e11Sment of artisan& 
1111d labo1•ers for the erection of Build-
ings for the European Troops in India, 
and for works urgently required for 
Military pw·poses" to the Governor 
G~neral for his assent. 

Agrtled to. 

NOTICE OF MO'l'ION. 

MR. CURRIE gave notice that he 
would, on Saturday next, move for a 
Committee of the whole Council on 
tht1 Bill "for raising Funds for making 
and repairing roa.ds in the :i!uburbs of 
Calcutta and the Station of Howrah." 

ADJOU~MENT. 

·Mn. LEGEYT moved that the Coun-
cil do acljourn for ten minutes. 

Agreed to. 
The Counoil adJourned accordingly. 
'l'he Couucil altenvarJs mei pul'liuaut 

to a.djournmcnt. 

STATE l'Rlt'IONERS. 

General Low returned to the Council 
Chamber with the Hill "to amend the 
1,aw relating to the arrest and detention 
of State Prisoners," and delivered it to 
the Vice-President, who thereupon 1m-
11ounced that the Governor General had 
11ig11ifiod his asKent to the s11me. 

The Council acljourueu. .,, 

ABSENCE OF GOVERNOR GENERAL. 

THE VICE-PRESIDENT said, he 
had been entrusted with the following 
Mt1Hage from the Governor General to 
the Legislative Council. 

MESSAGE No. 125. 

The Governor General in Council 
fol'warda to th6 Legislative Council ex-
tract of a Resolution passej this day, 
relative to the absence of the Governo1• 
General from the Council, and to the 
neoeRBity for vesting the Governol,' 
General with curtain powers during such 
absenc~. 

By order of the Governor General in 
Council. 

CECIL BEADON, 
Seoretary to tho G01Jt. ef India. 

Fon1• WxLLllM, 
T/111 27th January 1858. 

The eitr&ct from the Resoiution re• 
ferred to was as follows :-

Ell!tract of a Reaolution of the Go-
oemmMlt of India in the Home Depart-
ment, tlatetl the 27th January 1858. 

Reaolvetl.-'l'hat it is expedi1mt that 
the Governor Geueral should visit the 
No1·th-WesttJrn Provinces of the Pres1-
denoy of Fort William in Bengal, aud 
other parts of India, unaccompanied by 
any Member of the Couucil of India. 

That the Honorable --Mr. Dorin be 
requested to take charge of and bring 
into the Legislative Council, with a 
view to its being paRsed into Law, a 

I Bill to authorize the Govemor General 
alon0, duriiig his abi;ence, to exerois0 

\ all the powers which might be exercised 
I by the Governor Gcnen.l in Council 

I in every case in which the Governor 
Tliur11day, Ja11ua·ry 28, 1858. Ge~1eral may thiuk it expedi1mt to ex-

1 erc1~e tho~e powers. 
An Extra-ordinary Meeting of the Le- 'l'me Extract. 

¢slative Council, ca.lieu by ol'd!lr ol' the CECIL BEADON, 
Governor General, was held this day. Secretary to the G01Jt. of India. 

'l'he Hcmo~ble J. A. Dorin, VM:.-Preaidei.l, 
in the Chair. 

Hon. the Chief Juatioe, \ P. W. LeGeyt, Esq., 
l!on'ble Major General E. Currir. E1q., 

J. Low, Hon.BirA.W.Buller, 
Ron'ble 8. Peacock, I and 
;p, ltliott, Esq., JI.B.Uw·ington1 E.!Jq. 

In accordance with this Resolution, 
which notified, agreeably to the require-
ment ol' the Act of Parliament, the de-
cision of the Council ol' India that it 
was expedient that the Governor Gt<ue-
ral should proceed to the North-W eatern 
Provinces unaccompanied by any Mem. 
ber of the Supreme Council, he bad th~ 
honor to lay before the Council such a 
Bill as would enable his Lordship to 
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· leave Ctllcutta, carrying with him the 
full powers of the Governor General in 
Council ; and proposed to move that the 
Standing Orclerw be suspended, in order 
that the Bill might be carried through 
all its stage~ forthwith. 

Before doing this, however, lie would 
state to the Council, very shortly, the 
circumstances under which the Gover-
nor General proposed to proceed to the 
North-'\-Vest. The Council was aware 
that during the past autumn, when the 
communication with Agra had been 
entirdy cut off, it was found necesdary 
to depute a Member of the Supreme 
Council to assume charge of such of the 
districts as were accessible, for the pw·-
pose of establishing Civil Government 
within them. Accordingly, Mr. Grant 
proceeded, and took charge of those 
districts, under the designation of the 
Centrnl Provinces. The arrangement 
was purely a temporary one. Shortly af. 
ter, on th1 lamented death of the Lieu-
tenant-Governor of the North-Western 
Provinces at Agra, it became necessary 
to make provision for the Government of 
the remainder of the North-Wt1stern 
Provinces, and it was considered desi-
rablll to clo this r11ther in the shape of 
a Military Dictatorahip vested in an 
Officer to be assisted by the Civil Power. 
'!'his arrangement was also purely 
temporary, and was designed merdy to 
meet the circumstances of the case as 
they presented themselvea at the mo-
ment. Both measures had .entirely 
answered the purposll for which they 
were intended ; but the circumstances 
were totally changed, at present. 

Owing to the exertions of the gnllnnt 
troops under the orders ofHisExcellency 
the Uornml\n<ler-in-Chicf.and the co-ope-
ration of Brigades from Delhi, the com· 
munications throughout the DoRb were 
entirnly re-opened, the dawk proceeded 
agRin with almost the same regularity 
as previously to the disturbances, and 
arrangements which were desirable be-
fore were now no longer necessary and 
were perhapM even inexpedient. 
· It was felt that the concentmtion of 
Civil authority in the North-Western 
Provinces was very desi~able, ancl that 
there should be unity of action on the 
part of the Civil Government in aid of 
Military operatior.1. In this view, it 
appeared to the Governor General pro-
per that he should ·himaclf proceed "nd 

assume charge of the Government of 
the North-Western Provinces, and the 
measure would be attended with this 
advantage-that the Head of the Su-
preme Government would thus be in the 
vicinity of the Head Quarters of Hiit 
Excellency theCommander-in-Chief, and 
at hand to support with thew hole weight 
of the Supreme Government aU the Mili-
t11ry measures whioh the Commander-
in-Chief might think it expedient to 
initiate. 

'fhere were other coo8iderations which 
seemed to indicate that, temporarily at 
all events, there should be in the 
North-West a power larger than that 
exercised by a Lieutenant-Governor. It 
was impossible not to have observed, 
during the late disturbances, that Agra 
was not a good position for the seat o( 
the local Government. It was com-
pletely isolated and cut off; and prac-
tically it was impossihle to exercistl the 
functionj of Government from it with 
any effect. It would be in the recollec-
tion of some Members of the Council 
tha.t, when the Governorjhip of' the 
Agra Presidency was first established, 
the seat of .the local Government was 
not at Agra but at Allahabad; and that 
it was subsequently removed to Agra, 
in consequence of the then Governor, 
Sir Charles Metcalfe (the latl' Lord 
Metcalfe), being vested with the whole 
of the diplomatic and political relations 
of the North-Western Provinces. But 
that reason did not hold good arter Sir 
Charles Mctmtlt'e vacatod the Govern-
ment; for, s11bsequent to thn t perind, 
the maintenRnce of Agra as a sepnmt11 
Presidency had been held in nbeynnce, 
and the successive Lieutl'nant-Governors 
had not been charged with the political 
relntions of the NorLh-West "nd o!' 
Central lnrlia. 'fhe main cauRes, there-
fore, which had induced the establish-
ment of Agra as the seat of Govsrn-
ment, had long oeal!lld to exist, and 
there were no other practical con1iclt1r-
ations of weight whioh re11clered it 
eligible for th11t purpose. Thi! inten-
tinn wa.s to remove tbe seat of Govern-
ment to Allahabad ; and the carrying 
of this change into effect would probli-
bly, aa he had before observed, require 
the temporary exercise of larger powera 
than were po1111ned by a Lieutenant-
Govemor. 

He might mention other renson1 for 
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\he progre~ll of the Governor GeReral ; 
but perhaps that wa11 unneceesary' ; for 
110 one could doubt the expedi~ncy of 
the Governor Genera.I, vested with full 
powers or the Governor Genera.I in 
Cotlucil, being on the spot to. support 
the Military Authorities: in the great 
operations which were about to be U!I.• 
derta.ken. 

All these considerations were of a tem-
'or~y character, and he therefore pro-
posed that the duration or the Bill 
ehould 11ot exceed six montha. 1'he 
Govemor-Gcncral hoped to be able to 
return in considerably le1111 time ; but 
as it was impos~ible to foresee precisely 
wha.t might occur in tbellt! unsettled 
times, he thought it would be p~dent 
•o lb. six months as the period during 
which the Bill should have etl'ect. 

With t.hese observations, he should 
move that the Standing Orders be su"• 
:pended, to enB;ble him to carry the Hill 
\hrough all its stages forthwith. 

Mn. PEACOCK geconded the :Mo-
1ion, which was then cai·ried. 

'l'mc VICE-PRESI-DEN'rthenmoveu 
the first. reading or th.e Bill. 

The Bill was read a. first time. 
TK11 YICE-PRE8IDENT movecl 

tliat the Bill be now read a secoml time. 
Mn. LEGEYT asked, ifit. was not the 

intention of the Hill to except the 
power or making Laws 1' 

TRB VICE-PRESIDEN'.r ea.id, na 
•uch exception waR expre!!Sly matle in 
the last Act pnss~u l>y thti Council fou 
the absence of the Govt!rnOr Gennul 
i'rnm the Supreme Council. The II.Silent 
ef the Governor Genert1l would be nec~s­
snry to every Law, but the power of 
maldng Laws would rnmain in the 
Legislative Council. 

Mn. PEACOCK Raiu, uncl1·r t.11~ 
Charter, the L1·gislativc Cuuucil might 
authorize the Governor Gtineral nluue 
to exercise all the executive powers 
which might be exercise<! by the GoYer-
llOr General in Council, but it cl~a.rly 
could not authorize him to make Laws 
and Regulations. 

'l'nE CHIEF JUSTICE said, the 
u:oeption or the power ta mako Laws 
and :Regulations appeared in Acts eimi-
lar to thi~ pas1eu 'ol!hveen lBH,1, and 
lM55, but ha.d bevn omitted from the 
Act passed in the latt~r year. That 
omisaion was probably in con»equence 
11f tho existence of the Legislative 

The JTice-Preaid1mt 

Council a&· a diiltinct body from ~he 
Suprome Couneil. He was reminded by 
the Hono1•able llember tor Madrae, 
howaver, that the question 'had been 
considered and solemnly decided by the 
Council in conntiction with the- Act of 
185{1 ; and it would be advisable to refer 
to the record of the proceeding~. 

1'KB VICE-PHESIDENT read the 
report. referred to. 

M:a. LEGEYT said, he was not preeent 
at th~ debate of which the Report had 
been just. read. Having heard the Re· 
port, he should move no amendment in 
the Bill before the Council. 

The Motion for the second reading 
was then put and car!'iecl, and the Bill 
rend a second time. 

TnB VICE-PltESlDENT moved 
that the Council re•olve itself into a 
c.,mmittee upon the Bill. 
Ag1·eeu to. 

Th11 Bilj;,p11.11sed •hrouglt Committee 
without amendme11t. 

'fhe CJuncil having reRumed its sit-
t.in~. the Bill WAA l'l!porteJ. 

'!'HE VLCE-P.RE81Dl!:NT moved 
that GeneraL LPw be r.vque1te<l to c11Xry 
the Bill to t.he Gov1mwr General for 
his assent. 

Agreed. to. . 
'rn VICE-PRESJD.l~NT moved 

that the Council atljuuru fur a few mi-
nutes. 

Agreed to .. 
The Council reRumed its sitting pnr-

sunnt to mlJournment, 
GENE.RAL LOW reported th11t the 

Gov~rnor G.,naal luW. given hla 8.11111!11• 
tu the llill. 

"'l't1e Council adjourned. 

PitEBENT: 

'.fhe Hon'ble J. A. Dorin, V'll18-Pr1aidne, 
in the Ohair. 

Hon. ihe Chie£.Ju1tice, 
Hon. MaJOr General J. 

Low, 
Hon. B. P1111cocll, 
D. Eliott, Eoq,. 

P. W.LeGeyt, Esq., 
E. Currie, E1q., 
Hon. BirA W,uuller, 

and 
H.B Ha1-ingron,E1q. 

The following MeH&gel from the 
Governor-G~neral Wl!re brought by Ge-
neral Low &1ld read :-




